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3. 	ORDER DAT 25-11-2002. 

This is a case where 6(six)Applicants have 

claimed that lands of their families were acquired 

for Railways and some promises were held out to them 

to provide them employment in Railways.However, no 

materials have been placed before us to suostantiate 

that the lands of six applicants were were ever 

acquired by the Railways: nor any materials have oeen 

placed oefore us iBb show that promises were ever held 

out by the Railways to provide emplojmeflt to them. 

In the said premises,having heard Mr.Swaifl, 

learned counsel for the Applicants and Nr.R,C.Rath, 

Learned standing counsel for the RailWayS,Ofl whom a 

copy of this Original Application has been served, 

we dispose of ths&Original APpliCdtiOflsWith liberty 

to the Applicants to represent the authorities 

concerned by placing adequate materials to substantiate 

their claims. Mr,Swaifl,counsel for the Applicants 

undertakes that all the Applicants  shall place materials 

and represent to the authorities concerned separately,  

within a periOd of one month hence. No costS. 
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Send copies of this order1alongwith original 

APPlicatiOn)to the ReSpOfldentS.Free copies of this order 

' (I i, 	be given to learned counsel for both sides. 


